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ADVOCATE FOR

APPLICANT (S)

Clé;—YCL ! ADVOCATE FOR

RESPONDENT (S)

FICE NOTE

COURT'S ORDER
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Heard learned counsel Mr,B,
Mslakar on behalf of applicant
Shri Khagendra Mohan Choudhury, ».
Perused the statements oﬁdgrievé%
and reliefs sought for in this
application,

This application is admitted.
Issue notice on the respondents
under registered post., Sr,C.G.S.C
Mr.S.,Ali receives copy of the
application and prays for six wee
time to file counter., Time 2llowe
as prayed for,

List on 15th March 94 for
counter, and fyrther orders,
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' 1is present for the applicant.
) ! 'Learned St. C.G.5.C. Mr S, Ali
B S P ]
v+ . prays for six waeeks time to file
& ) : 'counter. Time allowed.
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! ' List on 6.5.94 for counter
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. " 4 and further orders. »
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Tttty “for the ‘applicant present. Sr.
--LeBeS4C-Mr S,Ali is indisposed a
t* Mr A.K.Choudhury submits for six
: weeks time to file counter on
‘" his behalf, Time alloued as pray
1 .

for. ‘
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List on 20.6.%™94 for count
and further orders. '
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a-9-94 : Mr.BsMalakar for the applicant,

‘tMr S.Ali, Sr.C.G.S.C. for the responden
'Four weeks granted to file written
statement as requested by Mr.S.Ali,
Adjourned to 7-10-94. for fixing a date

+ of hearinge.
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~ Advocate for the applicant he is
‘on leave., Adjourned to 7.11.1994 for
_arders. In the meantime liberty to.the

irespondents te file counter,
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* . / Melber
Lf’”“q { P9 ) ) .
1o S
C@cvaZx ﬁa4<1md} Lo "JQQHV/ka
i e e
% ei "g i . \O/\{Q
g'¢hx Keqaiﬂ ! | \ .
;7-li-94 §' .+ To be'listed for fixing a date of

' ‘hearing on 5-1496. In the meanwhile writt

Jstatemént,may’be filed.
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None for the applicant. klthough
er.S Ali for the resppndents has filed a
'1eave note that does not mean that the
japplicant's advocate should not attend
1to the matter.Consequently OsAe is
-’dismissed for default. No order as to
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